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SUBMISSION BEFORE THE NATIONAL GREEN TRIBUNAL

NEW DELHI
Original Application No. 355/2022

In the matter of:

Hari

versus Govt. of NCT of Delhi & Ors

SUBMISSION _REPORT ON__BEHALF OF DEPUTY

COMMISSIONER _ /DISTRICT __MAGISTRATE (SOUTH)

(RESPONDENT NO. 6)

MOST RESPECTFULLY SHOWETH:

I

That Hon’ble Commission had pleased to issue order dated
07.12.2022 directing “to file the reply/response within one
month at judicial-ngi@gov.in preferably in the form of
searchable PDF/OCR Supported PDF and not in form of
Image PDF.”

That, at the outset, the delay on submission is regretted and an
unconditional apology is tendered before this Hon’ble

Commission.

That in compliance to the direction of this Hon’ble
Commission, it is humbly submitted the revenue officials
visited the spot (Graveyard) on 04/01/23 at the adjoining site
of Max Hospital, Saket and reported that during the visit on
04/01/23, it has been noticed that there is a ‘Qabristan Hauz
Rani’ which is situated right side and adjacent to Max
Hospital, Saket. There are also seen some Jhuggis, work shop
of Denting Painting of cars and Tin Boundary wall were
observed on the this land. Some people were residing at site
along with domestic animal i.e goats. Several old & new
Graves were found at this site. Inquiry was made from 8-10

persons present at the site informed that they all are belong to

Village Hauz Rani. "Kn/ Contd. 2
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)
A display showing Delhi Waqf Board was found at the site.
There is kucha passage/Road between the Hospital and

Qabristan from main road.

As per revenue record Aks Shizra, this area seems to falls
under the Kh. No.197 & Kh No.198 of Village Village Hauz
Rani. Further as per revenue record Khasra Girdawari, khasra
No. 197 (5 bigha 11 biswa) is in the name of Gairmumkin
Qabristan and Khasra no.198 (02 bigha 10 biswa) is in the
name of Sarkar daultmadar . The revenue record khasra
girdawari pertaining to Kh No. 197 (5-11) & 198 (2-10) of
Village Hauz Rani along with Halqa Patwari Report are

annexed as Annexure-I

Further, it is also submitted that as per notification vide no.
F.9(22)/78/L&B /5450 dated 23.02.79 issued under section 22
of The Delhi Development Act. 1957, these khasras (197 &
198) of Hauz Rani Village placed at the disposal of the Delhi
Development Authority for the purpose of development in
accordance with the provisions of said Act. Copy of

notification is annexed as Annexure-II

Based on the above facts, a report/reply is being submitted for

kind consideration before this Hon’ble Commission. Undersigned

assures that the orders / directions passed by this Hon’ble

Commission shall be complied timely with in toto and spirit.

;}V"{w\\w
(DR. MUKESH KUMAR)

SDM (HAUZ KHAS)
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